>l TEM NO. Mt A COURT NO. 2 SECTI ON XVI A

SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS
Petition(s)for Special Leave to Appeal (Cvil) No(s).29337-29338/2008
(From the judgenent and order dated 23/07/2007 in RP No. 4/2007 & LPA
No. 149/2007 of The H GH COURT OF JAMMUGKASHM R AT SRI NAGAR)
MOHAMMVAD AFTAB M R Petitioner(s)
VERSUS

STATE OF J & K & ORS. Respondent (s)

Date: 28/01/2011 This Petition was MENTI ONED t oday.

CORAM :
HON BLE MR, JUSTI CE ALTAMAS KABI R
HON BLE MR JUSTI CE CYRI AC JOSEPH
For Petitioner(s) M. Manoj V. CGeorge, Adv.

Ms. Rifat Ara, Adv.
Mohd. Irshad Hani f, Adv.

For Respondent (s)
M. Sunil Fernandes, Adv.

UPON hearing counsel the Court made the follow ng
ORDER

On nentioning, let this matter be taken on
board and let it be listed on 22nd February, 2011,
at the top, to enable the State of Jamu & Kashmir
to produce the records referred to in the order of
15t h Decenber, 2010.

(Sheet al Dhingra) (Jugi nder Kaur)
Court Master Court Master



